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Court No. 9 SECTI ON 11

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No. 1597/2003

(From the judgenent and order dated 27/03/2003 in CRLMP 894/03
of The H GH COURT OF DELHI AT N. DELHI)

JAWAD AHVAD SI DDI QUI

N.C. T. OF DELH

( Wth Office

Wth

VERSUS

Report )

SLP(Crl.) No. 1685/ 2003

Date : 28/04/ 2003 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE S.N. VARI AVA
HON BLE MR JUSTI CE B. N. AGRAWAL
For Petitioner (s) M. URLalit, Sr.Adv.

M. Goodw || | ndeevar, Adv.
M. Bahar U. Barqi, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng

ORDER

W see no reason to interfere.

The Special Leave Petitions are disnissed.

The petitioners are at liberty to bring to the
of the trial Court the fact that the Hi gh Court has

directed that the prosecution evidence is to be concluded by
31st May, 2003.
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